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i - No.'1184(2)/LXXIX-V-1--09-1(ka) 13-2009
o ' Dated Lucknow, August 20, 2009
i N pursuance of the proyisions of clause (3) of Article 348 of the Constitution, the -

l Govcmor is pleased to ordcr the pubhcat:on of the following English translation of the.
\, Uttar Pradcsh Motaryan Karaghan (Sanshodhan) Adhiniyam, 2009 (Uttar Pradesh-

Adhlmyam Sankhya 18 0f 2009) as passed by the Uttar Pradesh Leglsldlure and assented
§ch by the Governor on August 19, 2009.

b HI‘ Ul‘TAR PRADESH MOTOR VEHICLES TAXATION
) ‘ (AMENDMENT) ACT, 2009
. [UP ACT.NO. 180 OF 20_09]
[As passed by_lhe Untar Pradesh Legislature]

Iy

; | AN

) | ;1 ACT | R

). to amend- the Uttar Pradesh Motor Vehicles Taxation Act, 1997.

) " Iris m—:Rﬁ;Y enacted in'the Sixticth Year of the Republic of India as follows :— .
L.() This Act may be called the Utlar Pradesh Motor Vehicles Taxation  Shorttitie and

: + WAmendment) Act, 2009, _ | commencement

:[ . “[; 2yt shall come into fort.e on stch dalc as the State Govcmmcm may by

Biheayj

on in the Gmene appo:m o

¢
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» Amendment of
section 2 of ULP,

Act'no. 21 of
1997

- Amendinent of
- section 3.

Amendment of
section 4
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2. In section 2 of the Uttar Pradesh Motor Vehi
hercinafier referred o as the principal Act, -

(1) for clause (a) the following clause shall be substituted, namely ;

(a) “additional tax™ means a t1ax imposed under section 6,

(2) for clause (j}, the following clause shall be substituted, namely . - ..

(§) ““quarter” means a period of three calendar months co
first day of any calendar month, -

(3) afier clause (k) the following clause shall be inserted, namely ;-
kk-]) “special tax™ means a tax imposcd under section 4A,

3. In section 3 of the principal Act~

(a) in sub-scction (1) for the words “motor vehicles Operating iy
opic or other public purposC" ¥

furtherance of any educational, medical, philanthr
the words “motor vehicles™ shall be substitured.

{b} sub-scction (2) shall be emitted.

4. In section 4 of the principal Act,— ' -

(a) in sub-section {1),—

(i) for the words “as specified in Pant ‘B’ of the First Schedule”

words “as may be spccified by the State Government by nonf'canon in the

Gazette” shall be substtuted, ,

namely:

“Provided that in respect of an old motor vehicle in sicad of a on¢ nme tax 4
annual tax applicable to such motor vchicle as may be specified by the Stmer

" Government by notification in the Gazetre nay be paid.”

{b) after sub-section {1) the following sub-section shall be inserted, ﬁ_umcly_:- f

*(1-A) Save as otherwise provided in this Act or the rules madg

. thereunder no three wheeler motor cab and goods carriage having gross

) vehicle weight not exceeding 3000 Kilograms, shall be used in any public
place in Uttar Pradesh unicss yearly tax at such rate of such motor vehicle, & -
may be specified by the Statc Government by nouﬁcalmn in the Gazerre has*
been paid in respect thereof:,

" Provided that in respect of a motor vehicle under this sub-section in licu of - ]
yearly tax such amount of one time tax may bc payable as specified by the Stale
Government by notification in the Gazeite, ™

namely :-

"(2) Save as otherwisc provided by or under this Act no goods carriage °ther ’

than those specified in sub-section (1-A), construction equipment vehioles, 8

X
specially designed vehicles, motor cab (other than threc wheeler motor cab), mt;
cab and public service vehicles owned or controlled by the State Transpor

" |
Undertaking, shall be used in any public placc in Uttar Pradesh unlcss a quan®™ i %

Satc8
lax ai the rate applicable 10 such mator vehicle as may be specified by the 273
Government by notification in the Gazette, has been paid in respect thcrcgf;

cles Taxation Act, ]9;97'

mmencing on the

e ]

(i1} for the existing proviso the following proviso shall be sub,ytr'mre}.f, 3

(c) for sub-sections (2) and (3) the fo]lowmg sub-scctions shall be subsmu!ed 4 '

&

%
!
! |
:;
»
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Provided that in respect a motor vehicle under this sub-section instead of

quanerly lax, an yearly tax at such ratc as may be spcc:ﬁed by the “State
Government may be payable.” _ L p

(d) affer sub-section (2) the following sub-section shall be inserted, na{nely' - o

“(2-A) Save as otherwise provided by or under this Act no publicservice

_ vchicle other than those referred in sub-scction (1-A) aud sub-section (2) shall be

used in any public place in Uttar Pradesh unless a monthly tax at such rate as may
be notified by the State Government is paid in rcspccl thereof:

Provided that in respect a motor vehicle under this sub-section instead of
monthly tax, a quarterly or an ycar]y tax al such rale as may be'nollf' ed by the
State Govérnment may be payable,

(2-B) Where any remprocal agreemcm re]almg 1o taxation of goods camed by °
road is cntered into between the Government of Uttar Pradesh and any other State . 7 _
Government or a Union Territory, the levy of tax under sub-section (1-AY or sub- ) ot
. section (2) shall, notwithstanding anything contained in the said sub- -section, be in ‘
accordance with the terms and conditions of such agrecment: . b

A

{
Provided that the tax so levied shall not exceed the tax which would
otherwise been levied under the Act.” . : ‘ o

j___—r::f_?‘f—n:imv—‘
i

(3) Where any motor vehicle other than a transpon vehicle is found plying as’
a tansport vehicle, such tax therefore as may be notified by the State
Govemment, shall be payable.”

(e) sub-section (4) shall be ommed a2
Inscni.on of new

- . 5. Afier section 4 the fpllowmg section shall be inserted,.namely -
v " o ' ) section 4-A

"4-A. Save as otherwnsc provided by or under this Act no public

chy ofspéglnl tax
in respect &1 certain
Vehicles ~ 7

service vehicle covered by temporary permit
issued for the conveyance of passengers on

A0 _ special occasions, such as to and from fair and rehglous gatherings or to
2 carry marriage partics, lourist parties or such. other reserved parties by
whatever name called shall be operated.in public place in Uttar Pradesh
unless in addition to tax under scction 4, the special tax at such rate as :
may be notified by the Staic Govemment has been pald in respect -
. thcreof" ; . - -

6. Section 5 of the pnnctpa! Act shall be smitted.
7. F or section 6 of the principal Act the following section shall be substatuied
namely -~ -

“6. Save as otherwise provided in this Act or the .r_ules made thereunder, no
public service vehicle owned or controlied by State Transport Undertaking shall
be operated in any public place in Uttar Pradesh unless an additional tax as may
be notified by the Statc Government in addmon to tax payable under secuon 4
has been paid in respect thereof.” (

8. Section 7 of the principal Aét shali be omitted,

I

‘ 9. In section 8 of the principal. Act for sub-section, (1) the follomng sub-
" section shall be substituted, namely, :

Omission of
section S

Amendment o}‘
section 6

Omission of
section7 &

Amendmeniof
séction 8
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. Amendment of

section 0
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“(1) For the purpose of providing relief to the passengers or other persons,
suffering casualty in any accident in which a public service vehicle 1s involved,
or to heirs of such passengers or oiher persons, the State Govemment shal|
establish a fund 10" be known as the Uttar Pradesh Road ‘I'ransport Accident
Reliel fund. The amount cquivalent 10 two per cent of the 1ax levied under
section 4 and two per cent of the additional tax levied under scction 6 shall be
credited to the said fund.”

10.1n section 9 of the principal Act,— - -
(a) in sub-section {1).— ‘

(1) for clauses (i) and (iii} the following clauscs shall be substitined,

namely ;-
: “(ii) the tax payablc under sub-scction (_l -A) of scction- 4, shall be
payable in advance for onc ycar al the time of the registration of the vehicle
under the Motor Vehicles Act, 1988 and thereafter on or before be fifteenth day
of the first calendar month of the each year next following.

(iii) the tax payable under sub-section (2) of section 4 shall be payable
in advance for one guarter at the time of registration of the vehicle undcer the
Motor Vchicles Act, 1988 and thereaftér on or before the fifteenth day of the

_ first calendar month of the each quarter next following.”

(i} in clause {iv).~
A-for.sub clause (a) the following sub-clause shall be substituted,
namely 1=

“(a) the tax payable under sub-section (2-A) of section 4 shall be
payabic in advanee for one calendar month'at the time of registration of the
vehicle under the Motor Vehicles Act, 1988 and thereafier on or before the
fificenth day of each calendar month next [ollowing.™ .

~ B- in sub-clause (b) for the words and figurc “the additional lax
payable under scction 6" the words and figure “the special tax payable under
scction 4A" shall be substituted. .

(b) In sub-section (3) for the words “not exceeding twenty five
per cent of the duc amount” the words “not exceeding the due amount” shall
be substituied. "

11. In section 10 of the principal Act.

{a) in sub-secilon (1),-

(i) for clause (a) the _félld\ﬁng clause shall be slebsr'im.:ed namelv

{a) under a tcmporary permil granted under the Motor vehicles

Acl, 1988 by an authority having jurisdiction outside Uttar Pradesh

unless there has becn paid in respect thereof a tax under section 4 for its

use or slay in Uttar Pradesh.” . .

(ii) in clause (b) for the words “an additional 1ax under scction 57 the
words “a tax under section 47 shall be substintted and for the words™ at the rat¢
specified in clause (b) of the third Schedule™ the words “a1 the rawe specified by
the Siale Government by notification in the Gazetle “rshall be substitured. ’

(iii) in clausc (c) for the ‘words “additional tax under section 6" the
words “a tax under scction 47 shall be substituted and for the words “specified in
sub-clause (b} of Article V of the Fourth Schedule” the words “specified by the
State Government by Notification in the Gazetre” shall be substituted.

(iv) in clause {c) the proviso sha]l be omitted.

(b) sub-section (2), shall be omr'rte.d.
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' ’—"'—7 ) . .
‘ (¢) in sub-scction (3} for the words “cquivalent o ten times of the due
- = tax or additional tax” the words “cquivalent (o five limes of the due tax™ shall be

.: v substifuied. ‘

‘;]“ s {d) in sub-section (3)- in the proviso, for the words, “the tax and -
i L. +additional tax under this sectlon" the words * ihc tax under this section™ shall be
i v substituted. \

(c) afier the exi'sling proviso the following proviso shall be inseried.
_namely: .
“Provided further that the tax under this section shatl not be payable in
respect of motor cabs (CNG oprated) plying exclusively with the limits of
| °  .National Capital Region under the permit granicd as per agreement cntered into
.. with the Governments of* Utttar Pradesh, aryana, Rajasthan and the National
§ }  Capital Territory of Dethi”

12. For section 11 of the pnnmpa] Act, the following section shall be Amendmemof
ubmmfed namcly;— section |

“11. Save as otherwxsc provided by or under this Act when, in

~Amount payab!c on
liability occuming

for the first time " becomes payable for the first time after the -

respeet of a transport vehicle, the tax

commencement of any calendar month, the tax payable under section 4-
shall be one third of the appropriaic quarterly tax or onc tweifih of the
. appropriate yearly tax for cach caig:hdar month.or part thereof in
d : respect of which the tax is payable.”- : :

13. In section 12 to the principal Act.~ Amendment of
(a) in sub-section (1)~ o ' section 12
a . (i) for_the words “one third of the ratc of quac’tcrly‘lax“ the word “one "
«; ~ third of the quarterly tax or onc twellth of the yearly tax. as the case may be™
q shall be subsrituted. , -
(i) affer the existing ‘proviso the following proviso shall be insered,

‘ “namely : . )
't ' "Prowded further that’ wherc onc-time tax has been paid for a motor
. ‘ vch:clc under sub-section (1-A) of scction 4, the amount equivalent to 1/]20 for
q ;. cach month shall be refunded in respect of such vehicle.”

. (b} in sub-scction (2), in the prowso.ﬁ)i the words and figures “the tax

.. as if the documents were not surrendered and shall also be liable to the penalty
payable under sub-scction (3) of scction 9 the words “the tax and the additional
tax as if the documcm were not surrendered and shall also be hable to the .
.. penalty equwalcnt o ﬁvc times of the tax and additionial lax shall bc .
L substituted:; i '

’ ’ \(c) in sub-section- (3) for the words “motor vehicle other than the . B}

transport ‘vehicle” the words “a motor vehicle” shall be substituted and for the ’
words “such tax-at the rate specified in Part A" of the Second Schedule™ the
* words “such tax as may be specified by the Staie Government by notification in _ p
- the Gazette ' shall be substituted, . ‘ '
" . {d) in sub-section (5) for the words “specified in Part ‘B” of the Second
Schedule™ the words ‘specified by (he State Govcmmcnt by nohﬁcatlon in the

!
il

.

; Gazente” 'shall be substituted; . : ' ; Z
l I “(e) in sub-scction (7) for the words and figures “under section S or as

‘ the case may be under section 67 the words and figure * under section 6" shall
-;i T be substitured. ‘

[

|

14. In section 15 of the principal Aci. - o . Amendmunt of
seeuon 15
(a) in 1ht margmal hcading, _/w the word “token” the word “'certificate™

ﬂhall be substituted;

s

o . N -
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\ (b} in sub-gection (1) for thc word “token” the word “ceniﬁcm

o . ’ ) . substituted:
' (c) in sub-section (2) for the words and figures “in section 5 or sectigy, 6

the word and figure “scction 6" shall be substituted. . :

i Am?-ndmcm of 15. In section 18 of the principal Act, in sub-seciton (1), for the words am‘,f'
. section 1§ figures “under section 12" the words and figures “under section 4, section § gng

; section 12" shall be substituted. '
- Amendment of 16. In section 20 of the principal Act, afier sub-section (2), the following.sub,

! swetion 201 ¢ p .

section shall be inserted, namely :

i "*(3) The Taxation Officer shall raise & demand in the form as may be
!° prescribed .from the owner or operator, as the case may be, for the arrears of jax
f and additional tax and penally of cach year, which shall also include the arrears of
tax, additional tax or penalty, il any, of preceding ycars. ' '

: .Amendment of 17. In section 22 of the principal Act, for the words “a transpont vchicle”
scction 22 wherever occurring the ‘words “a motor vehicle™ shall be substitiited. 7
Omissionof 18. Al the Schedules to the principal Act shall be omitted. B it

’ Schedules ! : . :

i _ Repenl and saving 19. (1) The Uttar Pradcsh Motor Vehicles Taxation (Amendment) - U.P. . :

| Ordinance, 2009 is hercby repealed., - . Ordinance

. : . no. 3 of

k 2009 . A

(2) Notwithstanding such repeal, anything done or any action o ‘ b
taken under the provisions of (he principal Act as amended by the . vl

Ordinance referred to in sub-section (1) shall be deemed to have been done
‘ ~or laken under the corresponding, provisions of the principal Act as
| amended by this Act as if the provisions of this Act were in force at all
material times. ' ‘

2l

e

i ' STATEMENT OF OBJECTS AND REASONS K i |
H * “I'he Uttar Pradcsh Motor Vehicles Taxation Act, 1997 (U.P. Act no'{Zl of 199?) has been enacted

: to provide for the imposition of tax in the state on motor vehicles and additional tax .on motor vehicles
e engaged in the transport of passengers and goods for hire. With a view to making the said Act more uscful '
ot to the peneral public and rational and for making taxation more simple it was decided to amend the said "7
Act mainly to provide for imposition of tax on motor vehicles at such ratc as may be specified by the Staic.
Government by notification in the Gazerte, inclusion of additional tax in the tax with respéct (o commercidl X
vehicles, cmpou'lcring the State Government to exempt any vehicle or clause-of vehi¢les from the operation -
of provisions of the Act of payment of any tax under the Act, leyy of special tax on public service vehicles
CUE R covered by temporary permit issued for the conveyance of passengers on specialEoccasions,'pmiuing fhe
?'1 ' ;f . Schedules to the Act relating 1o the tax and prescribing the rates thereof. L ‘
{ Since the State Legislature was not in session and immédiate legislative action was necess:ﬂf)’
’ . implement the aforesaid decision, the Uttar Pradesh Motor Vehicles Taxation (Amendment) Ordianct,

——_ -
A=

o f

2009 (U).P. Ordinance no. 3 of 2009) was promulgated by the Governor on June 8, 2009. ,r

' _ ‘This Bill is introduced te replace the aforesaid Ordinance. - . : /
’ : | ' o By order, 4
. _

(o !' | : ' p.v, KUSHWAHA. - ¢
Fa ‘;-'llj. . Sachiv. - }
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